ANNEXURE 1
TOTAL PUBLIC/RIGHTS ISSUES HANDLED SINCE INCEPTION

S.NO COMPANY ISSUE SIZE SECURED/UNSECURED DEB TYPE(PCD/NCD) ALLOTMENT DATE DT. OF REDEMPTION WHETHER REDEEMED FULLY IF NOT, REASONS

PART I

ANNEXURE Il
PART I - PUBLIC/RIGHTS ISSUES ACCEPTED IN THIS QUARTER:

S. NO COMPANY SIZE OF ISSUE SECURED / UNSECURED DEBENTURES TYPE (PCD, NCD) DATE OF ALLOTMENT |NO. OF DEBENTURE HOLDERS

PART Il

PART Il - CUMULATIVE TOTAL OF PUBLIC/RIGHTS ISSUES:
(only for outstanding issues)

BEFORE SEBI GUIDELINES FOR DISCLOSURE AND INVESTMENT PROTECTION DATED 11/08/92

S.NO COMPANY NO. OF | SIZE TYPE RATING |SECURED/UNSECURED NO. OF NO OF DEB = DATE OF REDEMPTION REDEMPTION IF ROLLED @ FRESH IF ANY
ISSUES OF |(PCD/NCD/FCD) AT THE DEBENTURES DEBENTUREHOLDERS | HOLDERS EXECUTION DATE PENDING OVER, |RATING ROLLOVER, DEFAULT
ISSUE TIME AS ON DATE OF AS ON OF OF FROM/FOR | WHETHER * WHETHER | (DETAILS
OF ALLOTMENT BEGINNING TRUST THE YEAR POSITIVE BEFORE THE OFFER TO BE
ISSUE* OF THIS DEED CONSENT THE DOC WAS | GIVEN AS
QUARTER FROMALL ROLL VETTEDBY PER
DEB OVER SEBI ANNEXURE
HOLDERS 3)
WAS
OBTAINED
AFTER SEBI GUIDELINES FOR DISCLOSURE AND INVESTMENT PROTECTION DATED 11/06/92
SR COMPANY NO. OF | SIZE TYPE RATING SECURED/UNSECURED NO. OF NO OF DEB DATE OF REDEMPTION REDEMPTION IFROLLED = FRESH IF ANY
NO ISSUES OF (PCD/NCD/FCD) AT THE DEBENTURES DEBENTUREHOLDERS | HOLDERS EXECUTION DATE PENDING OVER, RATING * [ROLLOVER, | DEFAULT
ISSUE TIME AS ON DATE OF AS ON OF OF FROM/FOR | WHETHER | BEFORE A WHETHER | (DETAILS
OF ALLOTMENT BEGINNING | TRUST THE YEAR | POSITIVE THE  THE OFFER TO BE
ISSUE * OF THIS DEED CONSENT | ROLL DOC WAS | GIVEN AS
QUARTER FROM ALL OVER+O1 VETTED BY PER
DEB SEBI ANNEXURE
HOLDERS 3)
WAS
OBTAINED
* INDICATE WHAT THE RATING SYMBOL DENOTES
ANNEXURE 3
PART Il - INFORMATION REGARDING DEFAULT IN PUBLIC / RIGHTS ISSUES HANDLED UPTO THE END OF THIS QUARTER
(i) Non / Partial Creation of Security:
S.NO COMPANY SIZE TYPE DATEOF PERIOD ACTUAL WHETHER 2% WHETHER | STEPS TAKEN % OF TIME NATURE OF WHETHER | WHETHER REDEMPTION ~ACTION
OF (PCD, CLOSURE  WITHIN DT. OF PENAL INT DEB FOR SECURITY | FRAME CHARGE NOC INSPECTION|  DATE(S) TAKEN
ISSUE NCD) OF ISSUE ~ WHICH |CREATION|  PAID(IF HOLDERS |APPOINTMENT CREATED/ WITHIN (FIRST/SECOND) OBTAINED @ OF BOOKS (INCLUDING
SECURITY OF APPLICABLE) MEETING OF NOMINEE TOTAL WHICH FROM OTHER OF LEGAL
HAS TO BE |SECURITY WAS CALLED  DIRECTOR = AMOUNT FULL CHARGE ACCOUNT ACTION)
CREATED AS FOR ( IF OF SECURITY HOLDERS (IF  WAS DONE
PER APPLICABLE) SECURITY | WILL BE APPLICABLE)
DISCLOSURE CREATED CREATED
IN THE
OFFER DOC
(ii) Non payment of Interest:
S.NO COMPANY | SIZE | TYPE & SECURED/UNSECURED DATE OF DUE DATE/(S) WHETHER CASHFLOW WHETHER STEPS TAKEN FOR IS THE ACTIVITY | ACTION TAKEN
OF (PCD, DEBENTURES ALLOTMENT | FOR INTEREST IN STATEMENT WAS INSPECTION OF APPOINTMENT OF COMPUTERISED INCLUDING
ISSUE | NCD) ARREARSWITH  OBTAINED FROM THE CO  BOOKS OF ACCOUNT A NOMINEE DIRECTOR LEGAL ACTION
AMOUNT BEFORE INT. PAYMENT OF THE CO WAS
WAS DUE DONE

PART 111 (iii)

(iii) Non payment of redemption amount:
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S.NO COMPANY | SIZE | TYPE | SECURED/ DATEOF |REDEMPTION | WHETHER | WHETHER WHETHER STEPS TAKEN WHETHER DEB | IFROLLOVER,

IS THE ACTION
OF |(PCD, | UNSECURED |ALLOTMENT DATE(S) DRR WAS THE CO INSPECTION OF FOR HOLDERS WHETHER MONITORING TAKEN
ISSUE |NCD) A DEBENTURES CREATED MADE BOOKS OF APPOINTMENT | MEETING WAS POSITVE ACTIVITY INCL .
PROFIT ACCOUNT OF OF NOMINEE CONVENED (IF | CONSENT WAS | COMPUTERISED | LEGAL
DURING THE | CO WAS DONE DIRECTOR APPLICABLE) OBTAINED ACTION
YEAR FROM ALL DEB
HOLDERS

PART 111 (iv)

(iv) Any other default:

S.NO. COMPANY SIZE OF ISSUE TYPE (PCD, NCD) DATE OF ALLOTMENT REDEMPTION DATE(S) TYPE OF DEFAULT ACTION TAKEN

PART IV

PART IV - ANY OTHER RELEVANT INFORMATION FOR PUBLIC/ RIGHTS ISSUE:

ANNEXURE 4
INVESTOR COMPLAINTS

SR.NO COMPANY |ISSUE TYPE WHETHER DATE OF NO OF DEB NO OF DEB NO OF NO OF TOTAL NO OF NO OF NO. OF AVG TIME
SIZE |(PCD/NCD)  DEBENTURES |ALLOTMENT | HOLDERS AS HOLDERS AS | COMPLAINTS | COMPLAINTS | COMPLAINTS | COMPLAINTS | COMPLAINTS TAKEN TO
ARE SECURED / ON DT OF ON BEGINNING | RECD BY THE | RECD BY THE RESOLVED PENDING RESOLVE

UNSECURED ALLOTMENT OF THIS Co. DT (BOTHCO & DT) COMPLAINTS

QUARTER



